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Applicants, who are membars o7 Saidarjung

Qi

Hospital Laramchari Sangharsh unioin - {Union),

recognisaed and authorised body, have on completion o

aining courss Trom Satfas

GarJjung

eliminats the pressnt applicants by amending the
educational qualification as two years diploma in
Medical Laboratary Technology (MLT). This was Dasing

done without amending the Recruitment Ru

Unless and until RRs are amendad, nG vacancy can be
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recruits. In the case of promotses, the earlier
gualification would remain. According to him, as ths
hospital was an Indusiry coversad under the Industrial
Disputes Act, 1347, thsa applicant should hava
approached the Industrial Tribunal rather than Central
Administrative Tritbunal. The posts of Lab, Assistant
in the hospital {¥ Tilled up 50% Ly direct rscruitment
v
and 50% by promotion The amendments have L&sn
propossd as fTar as tha direct recruitment 18
concerned, 50 ag to gat 1in bLetter qualitiad
individuals, In Tact CWP No.3018/2000 1is pending
betore the Hon'ble Deihi High Courl sssking is8suancs
b

amaindment in  the RRs 1n respect of Lab. Assistant,
Kesping in mind, the new technology/innovation.
Thaerefors, Taor diract recruitment charnges in
gualitication . wsere bheing proposed and the same was
confined only to the direct recruits. 5hri Arif, also
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reversion in  education qualification is only for
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one quota and the applicants should have no
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5, Ha ave carafully considsered the matler. hia
posts of Lab., Assistant/Technical Assistants In

direct recruitmsnt, &50% coming Trom &ach strsam.
whils the educational qualific CSEC for the

The apprehension that this would gc against the caresr

prospects and legitimats expectations at the
applicants, has no basis. The applicants, who ars
already working, who have one year training course of
MLT, are sligible for being considered against the

decided to call candidates with nigher quaiification.

There is nothing irrsgular about it. . IT, however, the

JerE0ns  wWho are already workKing =arliier want o come

MLt Diploma. This cannot oe consideread as
unreasonabls on any count. As the rsspondents have
Glsarly pointed out  that the advsrtissment 18 Tor
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‘ of the pGets is Keplt Tor

| applicants ba}ﬁﬁglthéir ]
ig not Tor them to indic
acadsmic qua]igic?ti1n5for
G. We arse convinced
that the applicants havs

| Tribunal’s intervention.

' fa7} and it is accordingly
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ate that as to how [5Tix  the
direct recruitment.
in the abaove ﬁiFCtmattnﬁas/
not made out any case Tor




